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SHRI V. NARAYANASAMY 

(Pondicherry) : During the B.J.P. regime, 
how much illegal mining had taken place 
? That has to be investigated first. You 
have to find out how many diamonds were 
taken away. (Interruptions) 

Plight of lakhs    of Sericulturists due 

to Fall in Prices of   Cocoons 

'     SHRI   PRAGADA       KOTAIAH 
(Andhra Pradesh) : Madam Deputy 

Chairman, thank you for giving me an 
opportunity to make a Special Mention on 
the misery of millions of sericulturists. 
Madam, the Government had set up the 

Central Silk Board to encourage the 
production of raw silk 

of different varieties for conversion into 

fabrics, both for internal consumption and 

for export to countries abroad. 

India is one of the important countries 
in the world producing raw silk on a large 
scale. Sericulture is a most labour-

intensive and agro-based cottage industry, 
providing gainful employment to nearly 
four million people, particularly, in rural 
India. Of this, a sizeable number of 

workers belong to economically backward 
sections of our society, including 
Scheduled Castes, Scheduled Tribes and 

also women. 

According to the Ministry of Textiles, 
nearly 3.5 lakh hectares of land is under 

mulberry cultivation. The production of 
raw silk in the country in 1991-92 was 
nearly 11,000 tonnes. The production of 
raw silk in the year 1992-93 rose to 14,000 

tonnes. This means, the growth in 
production of raw silk was nearly 30 per 
cent, but the growth in export of silk cloth 

was less than 15 per cent. The Ministry of 
Textiles, in one of their reports, had said 
that production of raw silk was sufficient 
enough to meet the requirements of 
handlooms and powerlooms engaged in 
the production of silk cloth which are 
marketed both within the country and 

outside. Perhaps, this was the reason why 
out of 36 tonnes of raw silk imported in 
1991-92 by the Central Silk Board, 4 
tonnes of raw silk are still held in stock in 

Madras without finding a buyer. 

While this has been the position in our 
sericulture industry, the advance licence 
scheme, in practice, has brought in misery 
to millions of our rural people employed in 
sericulture, particularly, in Andhra 

Pradesh. Andhra Pradesh occupies the 
second place in the country in cultivation 
of mulberry and production of raw silk.   

Accor- 
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ding to the Commissioner of Sericulture of 
Andhra Pradesh, an extent of 2 lakh acres 
of land is under mulberry cultivation. Most 
of the farmers employed in sericulture 
some under the category of small and 
marginal farmers. They come, particularly, 
from the drought-prone areas of 
Rayalaseema area of the State. 

Prices   of  silk   cocoon   produced by 
the farmers depend on the prevailing rates  

of raw  silk.   Any trader who comes 
forward with a commitment to export silk 
products worth Rs. 200 is permitted to 
import silk yarn worth Rs. 100, free of 

customs duty, on condition that the 
imported silk yarn shall be used for 
production of silk cloth to be exported   by 

him.   Under the advance licence scheme, 
according to Customs authorities, more 
than 2,500 tonnes of China silk yarn were 
imported by traders—number not  

known— from Taiwan, at administered 
prices. The silk yarn imported by the trader 
has to  be  used   for   production of silk 

cloth   to   be   exported   by  him. Because  
of the absence of pre-ship-ment inspection 
of export of silk cloth, it is not known 
whether the imported silk yarn was utilised 

for prodiiction of the exportable  silk   
cloth.      The exportable silk cloth mostly 
consists of furnishing fabrics, for the 

production  of which  imported  China   
silk is not suitable.    Indian   spun silk is 
required for production of exportable silk 
furnishing fabrics.   Added to this there  is  

a  large-scale  smuggling  of silk from 
Tibet.   The cumulative effect of all these is 
the fall in prices of  silk cocoons from Rs. 

150 per kg. to Rs. 67 a kg. causing misery 
to   millions of men and women employed 
in mulberry cultivation   and   production   
of   raw silk. 

It is high time that the   Government of 

India introduced pre-shipment 

inspection of the exportable silk fabrics as 
usual and restricted the import of silk yarn 
to the extent necessary for production of 
exportable silk cloth to protect the interest 
of the mulberry cultivators and producers 
of silk yarn. 

It is also necessary to fix a support 
price to the cocoons to enable producers 
to have remunerative prices for their 
produce. 

Madam, since a serious situation is 
fast developing in sericulture, I request 
that the Government should move fast in 
the matter to avert untoward incidents. 

 

Illegal Coal  Mining in   Hazaribagh 

District of Bihar 


